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(ii) Notification No. (GHN-252) 
GSR-1074/(12)/TH, dated the 16th 
April, 1974, publishing the Gujarat 
Sales Tax (Second Amendment) Rules, 
1974. 

(iii)Notification No. (GHN-266) 
GSR-1074/(13)-TH, dated the 29th 
May, 1974, publishing the Gujarat Sales 
Tax (Third Amendment) Rules, 1974. 

[Placed in Library. For (i) to (iii) see 
No. LT      /74]. 

III. A copy each (in Hindi) of the 
following Notifications of the Government 
of Gujarat, under sub-section (4) of section 
36 of the Bombay Sales of Motor Spirit 
Taxation Act, 1958, read with sub-clause 
(iii) of clause (c) of the Proclamation dated 
the 9th February, 1974, issued by the 
President in relation to the State of Gujarat: 
— 

(i) Notification No. (GHN-256) 
MSA-1074/(21)-TH, dated the 25th 
April, 1974, publishing the Bombay 
Sales of Motor Spirit Taxation (Gujarat 
Second Amendment) Rules, 1974. 

(ii) Notification No. (GHN-264) 
MSA-1074(22)-TH, dated the 21st 
May, 1974, publishing the Bombay 
Sales of Motor Spirit Taxation (Gujarat 
Third Amendment) Rules, 1974. 

[Placed in Library.   For (i) and (ii) 
see No. LT    /74]. 

REPORT   OF    THE    RAILWAY CON-
VENTION COMMITTEE, 1973 

SHRI NABIN CHANDRA BURA-
GOHAIN): Sir, I beg to lay on the Table a 
copy of the Second Report of the Railway 
Convention Committee, 1973 on action 
taken by Government on the 
recommendations contained in the First 
Report of the Railway Convention 
Committee, 1971 on 'Accounting Matters". 

REFERENCE TO PRESS REPORT ON 
SHRI JAYAPRAKASH NARAYAN'S 

STATEMENT ON BIHAR SITUATION 

 
"He said that from the recent remarks of 

Mr. Uma Shankar Dikshit he had got the 
impression that the current agitation was 
being treated as a direct confrontation 
between the Prime Minister and himself 
(Mr. Jayaprakash  Narayan). 

"Mr. Jayaprakash Narayan. however, 
reiterated that the Assembly would have 
to be dissolved and Ministry must resign. 
He also warned action committee leaders 
not to go to Delhi for discussions. "They 
might purchase you ..." 

 

"... they might purchase you. They 
might also create dissension among you.", 
he said " 
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"He said if Mr. Dikshit succeeded in 
reaching a settlement to the satisfaction of 
the constituent parties and leaders of the 
action committee, he (Mr. Dikshit) must 
be ready to cooperate with him in his fight 
against corruption." 

MR. CHAIRMAN: He will be finishing 
now. Don't create trouble. 

SHRI AWADHESWAR PRASAD SINHA 
(Bihar): On a point of order. This matter 
concerns Bihar. May I ask with all humility 
and with all respect to the Chair, what was the 
reason for allowing this thing to be read here 
and make this place a propaganda ground ? I 
would like to understand this. 

SHRI RABI RAY (Orissa): Sir, he is 
questioning your authority. (Interruptions.) He 
has no right to question your authority to 
permit Mr. Rajnarain to raise this question. He 
is questioning your authority. 

(Interruptions) 

MR. CHAIRMAN: You have said whatever 
you wanted to say. Mr. Raj-narain, please 
finish. 

 
SHRI HIMMAT SINGH (Gujarat): Sir, 

what is the relevance of this rigmarole ? 

MR. CHAIRMAN: There is no relevance. 
He wants to speak. 

SHRI R. K. MISHRA (Rajasthan): Sir, on 
the point of order raised by Mr. Sinha, I want 
to say that if it is going to be the practice that 
newspaper reports are to be read out in this 
House with your permission by way of special 
mention, then I think we are starting  a 
precedent... 

(Interruptions) 
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SHRI BHUPESH GUPTA (West Bengal): 
On a point of order. Now, Sir, I am not 
questioning what you have allowed. There are 
two things. One is that Mr. Dikshit has been 
invited to go there. Surely the Government 
can come and say that they reject it. It is for 
them. But as far as the slapping part of it is 
concerned, it is a very serious statement. 
Since it has been raised in this House in this 
manner, the House should have a chance of 
expressing its opinion on this kind of advice 
which has been given. 

MR. CHAIRMAN: Mr. Rajnarain, please   
finish   within a   minute  now. 

MR. CHAIRMAN: Now, I call the next 
Member, Mr. I. D. Singh. 

(Interruptions) 

SHRI R. K. MISHRA (Rajasthan): I think 
the whole House should condemn this advice 
given by Jayaprakash Narayan. 

SHRI RABI RAY: The House should 
congratulate Jayaprakash Narayan. 

 

MR.   CHAIRMAN:   Will   you   please 
finish ? 

  

MR. CHAIRMAN:   Don't read it. 

SHRI RAJNARAIN: "Mrs. Gandhi should 
forget JP. If this is a prestige issue for her, it 
must end forthwith. The Prime Minister or 
Mr. Dikshit need not discuss anything with 
me." 

 
MR. CHAIRMAN: But you also will have to 

follow the same thing when others are  speaking. 

SHRI BHUPESH GUPTA: I want your 
permission to raise this matter. One of the 
Members of the House has pleaded for MLAs 
being slapped. In fact, a threat was given in the 
case of 
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[Shri Bhupesh Gupta] an SSP MLA 
when he refused to resign. Since this matter 
has been raised—we have got only two 
more days—I would like to bring to your 
notice and I would request you to exercise 
your discretion to allow me to move a 
resolution that the House strongly condemn 
the provocative and insulting statement of 
threat of Mr. Jayaprakash Narayan 
published in the newspapers of September 
9. 

 

MR. CHAIRMAN: Now please resume 
your seat. Mr. I. D. Singh now. 

SHRI INDRADEEP SINHA (Bihar): Mr. 
Chairman, with your permission, I wish to 
draw the attention of the House... 

SHRI R. K. MISHRA: On a point of 
order.  A resolution has been moved ... 

SHRI RAJNARAIN: There are two 
resolutions... 

 

MR. CHAIRMAN; Please resume your 
seat. 

SHRI BHUPESH GUPTA: You kindly 
give an opportunity to those who want to 
thank him and let them thank him ; and 
those who want to condemn him, let them 
also condemn him. 

SHRI RAJNARAIN: Those who are anti-
people and anti-nation, will condemn him and 
those who are patriots will congratulate him. 

MR. CHAIRMAN:  Mr. I. D. Singh. 

SHRI INDRADEEP SINHA: With your 
permission I want to read out the following 
news item as published in today's Times of 
India and circulated by UNI. The news item 
reads as follows: 

"Mr. Jayaprakash Narayan "approved" 
thje request of the youth that they should be 
allowed to "slap" those legislators who 
refuse to lesign from  the Assembly. 

Addressing a public meeting Mr. 
Narayan said youth were requesting him to 
shut his eyes if they "slap" any legislator. 
Okay. You can do this ; but not beyond 
that..." 

SOME HON. MEMBERS: Shame, shame. 

 
SHRI INDRADEEP SINHA: Will Mr. 

Rajnarain keep quiet ? 
(Several interruptions) 

Then the last paragraph says; 

"He was referring to yesterday's incident 
in which the Chairman of the State SSP, 
Mr. Bhola Prasad Singh, MLA, was 
allegedly slapped by young men at Gandhi 
Maidan." 

This is a very serious matter (Interruptions). I 
seek your protection from undue interference 
by Shri Rajnarain who is perhaps very happy 
that Shri Bhola Prasad Singh has been slapped 
... (Interruptions). Will he keep quiet ? 
Otherwise I will never allow him to speak ... 

(Interruptions.) 
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SHRI INDRADEEP SINHA: I am 
raising a very serious question ... 

MR. CHAIRMAN: Wait a minute. Mr. 
Rajnarain, you want others to cooperate 
with you. Please co-operate with others ... 

 
MR. CHAIRMAN: Please resume your 

seat. You are a responsible Member of 
Parliament... 

(Interruptions) 

 

MR. CHAIRMAN: Are you listening ? I 
am suggesting to you that if you want 
others not to interfere with your speech, 
you must also co-operate with others. 
Otherwise they have every right to disturb 
you. 

 

SHRI INDRADEEP SINHA: I was 
mentioning this point in order to raise a 
very important question. That question is 
this. All the hon. Members of this House, 
with the exception of a few, are elected by 
MLAs belonging to various State 
Assemblies. The MLAs who have been 
ordered by Shri Jai-prakash Narain to be 
slapped are our voters. What will happen to 
this House and to the dignity of this House 
if electors who voted us to its membership 
are slapped on public streets ? 

There is another aspect of the question. 
You, Sir, are not elected directly by MLAs 
... 

SHRI MAHAVIR TYAGI (Uttar 
Pradesh,):   Non-violence ... 

SHRI YOGENDRA SHARMA: Slapping 
is non-violence ? 

SHRI INDRADEEP SINHA: I will 
request Tyagiji to resume his seat. Sir, I was 
mentioning the other aspect. You are elected 
by us, by Members of both Houses of 
Parliament. Therefore, indirectly the dignity 
of the Chair is also involved in this. 

The third aspect is that Shri Jai-prakash 
Narain is introducing the method of 
hooliganism in public debate. If questions of 
public policy are going to be settled by 
argumentum baculinum, what will happen to 
this country ? This is degradation of the 
entire politics of India to the level of Fascist 
gutter. I will request you, Sir, that since you 
are elected by us therefore you too are 
personally involved in this affair. You 
should condemn this as fully anti-
democratic. Our Electors are threatened to 
be slapped. It must be stopped. 

MR. CHAIRMAN:   Shri Monoranjan 
Roy. 

REFERENCE TO ALLEGED ATTACK 
ON STUDENTS IN LUCKNOW 

 


